
BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

oRTGTNAL APPLTCATTON NO. 37l 2O23lWZl

Sushant Subhash More

Versus

M/s Hotel Sayadri Puspa

& Ors.
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Respondents No. 49 do hereby state on solemn

aJfirmation as under:

(1) It submitted that this application is filed by

Applicant allegiirg that there exists 1OO hotels

and farmhouses that have been constructed

illegally on Yavateshwar to Kaas Road.

(21 I'm filing this present Affidavit-in-Reply to

oppose the grant of any reliefs to the Applicant
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as prayed for in the present Application.
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crave leave to file a further Additional

in Reply as and when sough t necessaqr.

(3) At the outset, I deny each and every averment

and allegation made in the present

Application, which is contrar5r to artd/or

inconsistent with what has been stated in the

present AIlidavit-in-reply and nothing stated

therein shall be construed as an admission for

the want of any specific and para-wise denial

or non-traverse unless and until the same is

specifically admitted hereinafter.

(41 Findings of Joint Committee Report dated

o2l03l2024

A. It is submitted that in OBSERVAruOIVS &

F/NDIVGS.' at Para a) " ....The committee

u*ified tle record and found thnt rwne of the

objected stnrchtres i.s hnuing built up area

more than 2O,OOO sq.mtr."
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B. It is submitted that at

estobltshments conduct hotels,

or lodging and hnue built-up area under

2O,0OO sq m.

C. It is submitted that at Para c) None of the

objected struchtres hnue obtoined tte pior

permi"ssion of ttrc Planning Authorttg to carry

out constructions as required U/s 44 r/w 45

of tLrc MRTP Act of 1966.

With the Lulp of representatiue of the

Toun Planning D"pt, the Committee

ascertained tLLe locqtion of the objected

structures. It is reuealed that all the

structures fall in the Buffer hne and not tn

th.e Core hne

D. It is submitted that at Para d) .... the Deputg

Conseruator of Forest has stbmitted a Report

to tlrc Collector, Satara. As per this Report,

norLe of ttrc objected structures uiolated the
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Forest Con"seruqtton Act.
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(5) Therefore, Answering Respondents SLI

with respect to "para a and d)" that

structures of Answering Respondent do not

the attract the Environment Clearance and

also not violated Forest Conservation Act.

(6) It is further submitted that the structures

Answering Respondent does not fall within the

Buffer Zone as per the notification of

Regulations for Conservation Zone in Satara

Region dated 23 / 12 /2O2L and sarne is

0t

,i;riT
rariUr

,
confirmed by the Joint Committee Report.

Hence the Buffer Zone is permitted for uses.

(7'l It is submitted that Answering Respondent

has applied for regiarization construction.

Hereto marked and annexed as Annexure A.
I

(B) Hence this Affidavit.

Pune

Date: 06t /O8/2O25 Res. Nos. 49,
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VERIFICATION 6r

sdo hereby state on solemn affirmation that what

is stated forgoing Para's is true and correct to my

own lorowledge and belief.

Solemnly affirmed at Prae &f$dff

rhis O(" day of Aq

I v Age

*

mc

trefore me hy

2025

,{.
3.

.&,

,T,

$\t

Adv. for Respondents No. 49

Respondents No. 49
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